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RE. A POINT OF PRIVILEGE
S WIMTEY  (IHT T59)
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House

MR, CHAIRMAN: You seem to be
in eternal possession of the House.

MR, CHAIRMAN: You seem to be
in eternal possession of the House,
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SHRI M. M . DHARIA (Maha-
rashtra): Sir, on a point of
order
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SHRI M. M. DHARIA: . . may I
know under what rules are we having

this discussion by Mr  Rajnarain at
this hour?

SHRI RAJNARAIN: 1 am doing
everythink according to the rules.

SHRI M. M. DHARIA: This is not
at all according lo rules.

MR. CHAIRMAN: This ig not proper,
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SHRI M. M. DHARIA: On a point of

order. We do nog know it, If a pri-
vilege is to be raised, under Ru e 187
it js very clear that subject to the pro-
vizsions of these rules, a Member may,
with the consent of the Chairman,
raise a question involving a breach of
privilege. Whether the consent has
been obtained by Mr, Rajnarain, we
do not know. :

MR. CHAIRMAN: He has given
notice of a privilege motion, but he
js raising the point now, Since Mr.
Chagla is here, he can explain it and
‘the maiter may end. That is why he

i doing it.
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541 Motion of Thanks

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI M. C. CHAGLA): Sir I
protest against this abuse of the procedure of
the House. The day before yesterday I faced
this Hous, for one hour. The Deputy
Chairman allowed the discussion to go on for
one hour. I had tried to answer every question
that was put. Now, my friend, Mr. Rajnarain,
is trying to protract the debate by asking
further questions and carrying on the discus-
sion. I do not know under what procedure this
is being done. If there is a privilege motion, I
am prepared to face it. If I have made any
incorrect statement I am prepared to explain
it, but now to continue the debate which ended
the day before yesterday really I do not know
under what rule this is being done.
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MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—contd.

SHRI NIREN GHOSH (West Bengal): Mr.
Chairman, Sir, I would like to make the first
point that winds of change are blowing in
India and the Congress in its post mortem of
the election has not yet come to realise what
changes have already tak. place or what
changes may take place in the future, The
entire Addres, of the President does not reflect
the change in the correlations of the forces in
India because the people of India have rejected
this reactionary Congress caucus that has been
ruling in India for the last 20 years, a
reactionary caucus that did not and do not
serve the interests <j? the people, that did not
and oa not intend to serve the interests of the
people, a reactionary caucus that serves and
wants to serve the interests of a narrow
stratum only, a section of the bourgeois
landlords
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and the toreign imperialists, it has been in
their service. [THE VICE-CHAIRMAN (SHRI
M. P.BHARGAVA) in the Chair.]

The Address of the President does not
reflect any change; it only signifies
that they want to proceed along the
old beaten path. It is true that the
people of India ar, on the march; t
is true that they have not yet founi
out the alternative path; it is
true that utilising the discontent cf
the people against the Congress
Swatantra Party has been abL
secure a good amount, a sizeable
amount, of the electorate, on to their
side, to swing a good portion of the
electorate on to ity side. That is a
reactionary  party. In  rejecting  the
Congress, the people have ot yet
found the democratic forces and a
democratic path; a portion of the elec
torate has gon. over to the Swatantra
Party or to the Jana Sangh: The
Swatantra Party is for the untrammel
led operation of the vested interests
and they want to openly plump for
the protection of the foreign imperia
lists like any other satellite country
in Latin America. Theirs is an open
declaration. They say, we must openly
align and espouse the «cause of the
imperialists and be wunder their pro
tection. The Congress only wants to
do the same thing, is doing the
thing—it is hobnobbing with the im
perialists, surrendering the national
interests to  the  imperialists,  align-
I ing themselves with the

j imperliailists; throwing overboard policy of
non-alignment which  they are mouthing
merely in words, if which perhaps
nothing remains in fact. Only under a
smoke-screen  of non-alignment, they are
precisely pursuing their policy in order to
hoodwink people. The Swatantra Party say; us
do it openly. The Congress says, no, let us do
it under a screen, behind the screen, so that
the people  can be bluffed and
hoodwinked. That is the difference between
the two parties.

Now,, I would like to make tl fpoint
again that the President's Ad-, dressis a petty,
philistine rigmarole / containing nothing new. It
is said



